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ಕකბಟಕ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ವ౲ ವ๻ರ (ඛ฀ತ౳ ಣ ಮൡ౨  ಅ෗ไൽ౫ ) (ൟൿ౪ ಪല) 
เඒಯಕ, 2024 

(2024gÀ «zsÁ£À¸À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-17) 

 ಕකბಟಕ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ವ౲ ವ๻ರ (ඛ฀ತ౳ ಣ ಮൡ౨  ಅ෗ไൽ౫ ) ಅඌඛಯಮ, 
1966ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ಡฤ ಒಂൿ เඒಯಕ. 

 ಇย౵  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  
ವ౲ ವ๻ರ (ඛ฀ತ౳ ಣ ಮൡ౨  ಅ෗ไൽ౫ ) ಅඌඛಯಮ, 1966 (1966ರ ಕකბಟಕ ಅඌඛಯಮ 27) ඝ౬  
ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ഴโൿ ෷ಕ౨ ฿ಜฆโದคಂದ; 

 ಇൿ ූರತ ಗಣฃಜ౲ ದ ಎಪ౭ ൤౨ ೖದඡ ವಷბದย౵  ಕකბಟಕ ฃಜ౲  เඋನ෱ಡಲൽಂದ ಈ 
෨ಂൽඦ൤ ಅඌඛಯ෦ತ฿ಗย:-   

 1. ๸౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ౳ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ಂ๞ ಉತ౭ ನ౬  
෥ฆಕങౣ  ವ౲ ವ๻ರ (ඛ฀ತ౳ ಣ ಮൡ౨  ಅ෗ไൽ౫ ) (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2024 ಎಂൿ 
ಕฉಯತಕౙ ൿ౪ .  

(2) ಇൿ ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ .  

2. 63ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ವ౲ ವ๻ರ (ඛ฀ತ౳ ಣ 
ಮൡ౨  ಅ෗ไൽ౫ ) ಅඌඛಯಮ, 1966 (1966ರ ಕකბಟಕ ಅඌඛಯಮ 27) (ಇย౵  ಇඝ౬ ෨ಂං ෩ಲ 
ಅඌඛಯಮๅಂൿ ಉว౵ ೕ಍ಸมಜං)ರ 63ඡ ಪ౳ ಕರಣದ (2)ඡ ಉಪ ಪ౳ ಕರಣದย౵ ನ (ಎ) ಘಡದย౵  (xv) 
ಉಪಘಡದ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪  ಎಂದฉ,- 

“(xvi)   64-ല ಪ౳ ಕರಣದലಯย౵  ರ೉ಸมದ ෥ฆಕങౣ  ಅ෗ไൽ౫  චರโ ඛඌಡ ಆഴಡ 
ඛೕഴโൿ.” 

 3. 64-ല ಮൡ౨  64-ಇ ຄಸ ಪ౳ ಕರಣಗಳ ๳ಪბഷ.- ෩ಲ ಅඌඛಯಮದ 64-๭ ಪ౳ ಕರಣದ 
ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“64-ല. ෥ฆಕങౣ  ಅ෗ไൽ౫  චರโ ඛඌಯ ๬౩ ಪච.- (1) ฃಜ౲  ಸ౽ბರโ ಂ๞ ಉತ౭ ನ౬  
෥ฆಕങౣ  ಸ෦ൟಗಳย౵   ෥ฆಕങౣ  ಅ෗ไൽ౫  චರโ ඛඌ ಎಂಬ ກಸคඛಂದ ಕฉಯมಞವ ಒಂൿ 
ඛඌಯඝ౬  ๬౩ ඪಸತಕౙ ൿ౪  ๻ಟ ෥ฆಕങౣ  ๑ฯಕ ಮൡ౨  ษ๲ඨ౺  ๑ಲౙ ൽಂದ ๸ಗ౳ ಹ฿ದ 
ฃಜಸ౷ ದ  ๕ಕറ 5౾ౙ ಂತ ಕല෫ಯಲ౵ ದಷౣ ඝ౬  ಪ౳ ൟ ൟಂಗಳ 15ඡ ൽකಂಕಃౙ  ෮ದฤ ಸದค ඛඌಡ 
ಜ෫ ෥ಡತಕౙ ൿ౪ . 

(2) ෥ฆಕങౣ  ಅ෗ไൽ౫  චರโ ඛඌಯඝ౬  ಈ ෨ಂൽನ ಸದಸ౲ ರඣ౬ ಳತಂಡ ಸ෦ൟಯ 
෩ಲಕ ඛವბ๼ಸತಕౙ ൿ౪ , ಎಂದฉ:- 

(i) ಂ๞ ෥ฆಕങౣ  ෱ൟ౳  ಪದඛ෦ತ౨  ಅಧ౲ ౘ 

(ii) ಸ౽ბರದ ౽ಯბದ๏ბ, ಸಹ౽ರ ಇมಒ ಪದඛ෦ತ౨  ಸದಸ౲  

(iii) ಸ౽ბರದ ౽ಯბದ๏ბ, ಆ൮ბಕ ಇมಒ ಪದඛ෦ತ౨  ಸದಸ౲  

(iv) ඛඃბಶಕ, ಂ๞  ෥ฆಕങౣ  ಮൡ౨  ಪದඛ෦ತ౨  ವ౲ ವ๬౩ ಪಕ 
ඛඃბಶಕ, ಕකბಟಕ ฃಜ౲  ಂ๞ ෥ฆಕങౣ  ෱ಡั 

ಪದඛ෦ತ౨  ಸದಸ౲  
౽ಯბದ๏ბ 
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             (3) ಕකბಟಕ ฃಜ౲  ಂ๞ ෥ฆಕങౣ  ෱ಡัಯ ವ౲ ವ๬౩ ಪಕ ඛඃბಶಕฆ ಸದค ඛඌಯඝ౬  
ඛವბ๼ಸತಕౙ ൿ౪ , ಅದඝ౬  ಅඝ๰೉ತ ෇౲ ಂ౾ನย౵  ಇคಸತಕౙ ൿ౪  ಅಥ฿ ๿ಡತಕౙ ൿ౪ . 

             (4) ඛඌಡ ๸ීඌ๭ದ วಕౙ ಪತ౳ ಗಳඝ౬  ฿๞ბಕ฿ಜ ๭ದ౫ ಪലಸತಕౙ ൿ౪  ๻ಟ ฃಜ౲  
วಕౙ ಪค๗ೕಧක ಮൡ౨  วಕౙ ಪತ౳  ಇมಒ෵ಂದ วಕౙ ಪค๗ೕಧච ನഷಸತಕౙ ൿ౪ . ಅಂಥ 
วಕౙ ಪค๗ೕඌತ วಕౙ ಪತ౳  ವರൽಯඝ౬  ಅඝ෮ೕದචಛಜ ฃಜ౲  ಸ౽ბರಃౙ  ಸย౵ ಸತಕౙ ൿ౪ . 

64-ಇ. ෥ฆಕങౣ  ಅ෗ไൽ౫  චರโ ඛඌಯ ಅನ౷ ಯ.- (1) ಈ ಅඌඛಯಮ ಮൡ౨  
ಅದರലಯย౵  ರ೉๭ದ ඛಯಮಗಳ ಉಪීಧಗัತಳಪഖౣ , ෥ฆಕങౣ  ಅ෗ไൽ౫  චರโ 
ඛඌಯඝ౬  ಆ൮ბಕ฿ಜ ๼ಂൿัದ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ಸ෦ൟಗಳ ෥ฆಕങౣ  ඩ౳ ಂಗಣಗಳ 
ಅ෗ไൽ౫ ಯ ಉං౪ ೕಶ౽ౙ ಜ ಬಳಸಬ๾ൿ: 

ಪฏൡ ඛඌಯඝ౬  ಅಧ౲ ౘರ ಸಲກ฀൤ ෴โඃ ಪ౳ ෨ಖ (flagship) ෽ೕಜචಡ 
ಬಳ๭ಆಳ౶ ಬ๾ൿ. 

(2) ಅಂಥ ๼ಂൿัದ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ಸ෦ൟಗำ 64-ല ಪ౳ ಕರಣದ (2)ඡ 
ಉಪಪ౳ ಕರಣದ ಅലಯย౵ ฆ๋൤ ತಮ౱  ಃ౹ ೕತ౳ ฿౲ ඪ౨ ಯย౵ ฆವ ෥ฆಕങౣ  ඩ౳ ಂಗಣಗಳ 
ಅ෗ไൽ౫ ಯඝ౬  ಅತಳ౶ ฤ ಹಣ౽๯ චರವඝ౬  ಆೕค ෽ೕಜක ವರൽಗಳඝ౬  ಸ෦ൟಡ 
ಸย౵ ಸತಕౙ ൿ౪ . 

(3) ඛವბಹ൏ ಸ෦ൟ෷ චರವඝ౬  ಆೕคದ ಆ൮ბಕ฿ಜ ๼ಂൿัದ ಂ๞ ಉತ౭ ನ౬  
෥ฆಕങౣ  ಸ෦ൟಗಳඝ౬  ಆ෺ౙ  ෥ഴ฿ಗ, ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ಸ෦ൟಯ ෥ฆಕങౣ  
๬ಮಥ౲ ბ, ๸ಪඞ౱ ಲಗಳ ಲಭ౲ ൤, ಪ౳ ඃಶದ ๼ಂൿัൽฆเಃ, ෥ฆಕങౣ ಯ ಸ౩ ಳ ಮൡ౨  
ಅ෗ไൽ౫ ಯ ඦತರ ෥ฆಕങౣ  ෬ยನ ಪค൏ಮඈತಹ ಅಂಶಗಳඝ౬  ಗಣචಡ 
൤ಡൿಆಳ౶ ತಕౙ ൿ౪ .” 

4. 112ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 112ඡ ಪ౳ ಕರಣದ (1)ඡ 
ಉಪಪ౳ ಕರಣದย౵ ನ (೬) ಘಡದ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“(೬-ಎ) ಸ౽ბರโ ౽ಲ౽ಲಃౙ  ವ๼๭ฆವ ಕඛಷౣ  ෍ว ෽ೕಜච ಮൡ౨  ಕඛಷౣ  ෍ಂಬಲ ෍ว 

෽ೕಜචಯലಯย౵ ಅඌ๰೉๭ದ ಂ๞ ಉತ౭ ನ౬ ಗಳ ๸ಗ౳ ಹ൏ ౽෴ბಚರൕಗಳඝ౬  ಅತำ౶ โൿ 
๻ಟ ಸದค ಉತ౭ ನಃౙ  ๸ීඌ๭ඈ൤ ฿൐ಜ౲  ౽෴ბಚರൕಯඝ౬  ಅಡൟ౨ ಆำ౶ โൿ; ಮൡ౨ ”. 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 
 

ಆ൮ბಕ฿ಜ ๼ಂൿัದ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ಸ෦ൟಗಳ ෥ฆಕങౣ  ඩ౳ ಂಗಣಗಳ 

ಅ෗ไൽ౫ ಯ ಉං౪ ೕಶ౽ౙ ಜ ෥ฆಕങౣ  ಅ෗ไൽ౫  චರโ ඛඌಯඝ౬  ๬౩ ඪಸฤ ๻ಟ ಃಲโ ಇತರ 

ඩ౳ ๸ಜಕ ൟൿ౪ ಪലಗಳඝ౬  ෥ಡฤ ಕකბಟಕ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ವ౲ ವ๻ರ (ඛ฀ತ౳ ಣ 

ಮൡ౨  ಅ෗ไൽ౫ ) ಅඌඛಯಮ, 1966 (1966ರ ಕකბಟಕ ಅඌඛಯಮ 27)ಯඝ౬  ൟൿ౪ ಪല 

෥ഴโൿ ಅವಶ౲ ಕๅಂൿ ಪคಗ൐๭ං.  

ಆದ౪ คಂದ, ಈ เඑಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ౳  

 

ಪ౳ ๬౨ เತ ๎ಸකತ౱ ಕ ಕ౳ ಮโ ෴โඃ ກ೉౞ ನ ๅಚ౞ ವඝ౬  ಒಳತಂലฆโൽಲ౵ . 

 

 
                                                                                                
 

๏฿ඦದ ಎ๺ ඩഔೕฯ 
ಜವั, ಕ ౯්  ಅ෗ไൽ౫  ಮൡ౨  ಸಕౙ ฉ 

๻ಟ ಂ๞ ෥ฆಕങౣ  ෱ൟ౳  
 
 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ವ౲ ವ๻ರ (ඛ฀ತ౳ ಣ ಮൡ౨  ಅ෗ไൽ౫ ) ಅඌඛಯಮ, 
1966ರ (1966 ರ ಕකბಟಕ ಅඌඛಯಮ ๸ಒ౲  27) ಉದ౫ ೃತ ූಗ 

xx              xx                 xx 
 63. ෥ฆಕങౣ  ಸ෦ൟಯ ಅඌ౽ರಗำ ಮൡ౨  ಕತბವ౲ ಗำ.- (1) ಈ ಅඌඛಯಮದ 

ಉಪීಧಗัತಳಪഖౣ , ෥ฆಕങౣ  ಸ෦ൟ෷ ಈ ಃಳಉಡ ಕತბವ౲ ಗಳඝ౬  ඛವბ๼ಸತಀౙ ൿ: 
(i) ಈ ಅඌඛಯಮದ, ඛಯಮಗಳ ಮൡ౨  ಉಪเඌಗಳ ෬ฉಜನ ಉಪීಧಗಳඝ౬  ෥ฆಕങౣ  

ಪ౳ ඃಶದย౵  
౽ಯბಗತತั๯โൿ; 
(ii) ෥ฆಕങౣ  ಪ౳ ඃಶದย౵  ಂ๞ ಉತ౭ ನ౬ ಗಳ ๬ಗൕ ಮൡ౨  ෥ฆಕങౣ  ವ౲ ವ๻ರದ ಬಡ౛  ฃಜ౲  

ಸ౽ბರโ ౽ಲ౽ಲಃౙ  
ඛඃბ๏ಸಬ๾ർඈಥ ๷ಲಭ౲ ಗಳඝ౬  ಒದಜ๯โൿ; 
 (iii) ෥ฆಕങౣ ಗಳ ಅඌೕౘൕ, ඛඃბಶನ ಮൡ౨  ඛ฀ತ౳ ಣದ ๸ීಧದย౵  ಅಥ฿ ෥ฆಕങౣ  

ಪ౳ ඃಶದ ෴โඃ ಸ౩ ಳದย౵  ಂ๞ ಉತ౭ ನ౬ ಗಳ ෥ฆಕങౣ  ವ౲ ವ๻ರದ ඛ฀ತ౳ ಣ౽ౙ ಜ ಮൡ౨  ෬ว 
ຂಳมದ เಷಯಗัಡ ๸ීඌ๭ದ ಉං౪ ೕಶಗัಛಜ ಅಗತ౲ ฿ಗಬ๾ർඈಥ ಇತರ ౽ಯბಗಳඝ౬  
෥ഴโൿ, ಮൡ౨  ಆ ಉං౪ ೕಶ౽ౙ ಜ, ಈ ಅඌඛಯಮದ ෩ಲಕ ಅಥ฿ ಅದರ ෬ฉಡ 
ಉಪීඌಸಬ๾ർඈಥ ಅඌ౽ರಗಳඝ౬  ಚม෵ಸಬ๾ൿ ಮൡ౨  ಅಂತಹ ಪ౳ ౽ಯბಗಳඝ౬  
ඛವბ๼ಸಬ๾ൿ. 

(2) ෬ว ຂಳมದ ಉಪීಧದ ๬෥ක౲ ನ౷ ಯಃౙ  ෇ಧಕ฿ಗඈ൤,- 
(ಎ) ෥ฆಕങౣ  ಸ෦ൟ෷ ಈ ಃಳಉಡ ಕತბವ౲ ಗಳඝ౬  ඛವბ๼ಸತಀౙ ൿ,- 
(i) ෥ฆಕങౣ  ಸ෦ൟಯย౵  ඛ๼ತ฿ದ ඩ౳ ಂಗಣಗಳ ඛವბಹൕಯඝ౬  ಮൡ౨  

෬ย౷ ೈರൕಯඝ౬  ඣೕലಆำ౶ โൿ ಮൡ౨  ෥ฆಕങౣ  ౽ಯბඛ฿ბಹಕคಡ ๳คದ 
ಆವರಣಗิ ಒಳತಂഽ൤ ඩ౳ ಂಗಣದย౵ ฆವ ಆವರಣಗಳඝ౬  

෇ലಡಡ ಆഴವ คೕൟಯඝ౬  เඛಯ෦๯โൿ; 
(iಎ) ෥ฆಕങౣ  ඩ౳ ಂಗಣದ ಒಳಡ ಅಥ฿ ඩ౳ ಂಗಣಃౙ  ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳ ๬ಗൕಛಜ 

ಪ౳ ൤౲ ೕಕ฿ಜ ಅಥ฿ ಇತರ ෴โඃ ඩ౳ ඌ౽ರඅಡච ๳ค ಅವಶ౲ ಕ ๷ಲಭ౲ ಗಳඝ౬  ಒದಜ๯โൿ; 
 (ii) ෥ฆಕങౣ  ಪ౳ ඃಶದย౵ ನ ඩ౳ ಂಗಣಗಳ ಒಳಡ ಮൡ౨  ෥ฆಕങౣ ಗಳ ಮൡ౨  ಉಪ 

෥ฆಕങౣ ಗಳ ຄರಡ ಂ๞ ಉತ౭ ನ౬ ದ ๬ಗൕ ಮൡ౨  ෥ฆಕങౣ  ವ౲ ವ๻ರದ ಬಡ౛  ಅವಶ౲ ฿ದ 
๷ಲಭ౲ ಗಳඝ౬  ಒದಜ๯โൿ; 

(iiಎ) ಉ൞౭ ದಕคಡ, ತದඦತರದ ෥ฃಟ ಅಥ฿ ๸ಸౙ ರൕಯඝ౬  ෥ഴโದಕౙ ಲ౵ ං, 
ಠຄೕಪ෽ೕಜ ಬಳಃಛಜ ಛ౳ ಹಕคಡ ඡರ฿ಜ ෥ฃಟ ෥ഴವ ෎ലಃಡ ಅඝಞಣ฿ಜ, 
ඛൽბಷౣ ಪലಸಬ๾ർದ ಅಂಥ ඛීಧචಗಳ ෬ว, ಅಂಥ คೕൟಯย౵ , ๬ಕ๠ౣ  ಸ౩ ಳವඝ౬  ಸ౭ ಷౣ ฿ಜ 
ಞฆൟ๭ ๷ಲಭ౲ ಗಳඝ౬  ಒದಜ๯โൿ 

 (iii) ෥ฆಕങౣ  ౽ಯბඛ฿ბಹಕคಡ ษ๲ನ౺ ౛ ಳඝ౬  ෱೪ฆ ෥ഴโൿ ಅಥ฿ 
ඛฃಕค๯โൿ ಮൡ౨  ಅಂತಹ 

ษ๲ನ౺ ౛ ಳ ನเೕಕರಣ, ಅ෥ನൡ ಅಥ฿ ರൽ౪ ෴ൟ ෥ഴโൿ; 
(iv) ෥ฆಕങౣ  ౽ಯბඛ฿ბಹಕರ ౽ಯბඛವბಹൕಯ ෬ย౷ ೈರൕ ෥ഴโൿ; 
(v) ඩ౳ ಂಗಣದย౵  ฿౲ ඩರದ ඩ౳ ฏಭ, ෨౽౨ ಯ ಮൡ౨  ತഷ ๼ല෷เಃಯඝ౬  

ඛ฀ൟ౳ ๯โൿ; 
(vi) ษ๲ನ౺ ౛ ಳ ಷರൡ౨ ಗಳඝ౬  ೦ค ෥ഴโൿ; 
(vii) ෥ฃಟದ ಒಪ౭ ಂದಗಳඝ౬  ෥ലಆำ౶ โದඝ౬ , ඛವბ๼๯โದඝ౬  ಮൡ౨  

೦คತั๯โದඝ౬  ಅಥ฿ ರൿ౪ ತั๯โದඝ౬  ඛ฀ൟ౳ ๯โൿ ಮൡ౨  ಅඌ๰೉ತ ಂ๞ 
ಉತ౭ ನ౬ ಗಳ ෥ฆಕങౣ  ವ౲ ವ๻ರಃౙ  ๸ීඌ๭ඈ൤ ൢಕ ෥ഴโದඝ౬ , ಬಟ฿ഷ 
෥ഴโದඝ౬ , ๸ർಯ ෥ഴโದඝ౬  ಮൡ౨  ಇತರ ಎಲ౵  เಷಯಗಳඝ౬  ඛ฀ൟ౳ ๯โൿ; 

(viii) ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ದ ಮൡ౨  ಅದಃౙ  තರಕ฿ದ ෇්ಗัಡ ๸ಬAඌ๭ದ ෴โඃ 
เಷಯ ಀคൡ, ෥ฃಟಛರ ಮൡ౨  ಖคೕൽർರನ ನഴๅ ಉಂഓಞವ ಎม౵  เ฿ದಗಳඝ౬  
ಇತ౲ ಥბಪലಸฤ ಏඩბഴ ෥ഴโൿ; 
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(ix) ಅඌ๰೉ತ ಂ๞ ಉತ౭ ඨನದ ಉ൞౭ ದච, ෥ฃಟ, ๸ಗ౳ ಹൕ, ๸ಸౙ ರൕ, ෍วಗำ ಮൡ౨  

๬ಗൕಯ ๸ීಧದย౵  ෥๼ൟಯඝ౬  ๸ಗ౳ ๼๯โൿ, ඛವბ๼๯โൿ ಮൡ౨  ಪ౳ ๬ರ 
෥ഴโൿ; 

(x) ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳ ಕಲ෍ರಃಯඝ౬  ತഷ෷โൿ ಮൡ౨  ಅโಗಳ ๔౳ ೕ൐ೕಕರಣ 
෥ഴโൿ ಮൡ౨  ಪ౳ ෥ಣ ඛಷౙ ๣ბ ෥ഴโൿ-ಇโಗಳ ಬಡ౛  ๬ಧ౲ ฿ದ ಎม౵  ಕ౳ ಮಗಳඝ౬  
൤ಡൿಆำ౶ โൿ; 

(xi) ಅඌಕ ฿౲ ඩರವඝ౬  ತഷ෷โൿ ಮൡ౨  ಆ ෩ಲಕ ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ದ ෥ฃಟ 
ಮൡ౨  ಖคೕൽ ವ౲ ವ๻ರದ ಕ౳ ಮದย౵  ಉಂഓಞವ ಸ౩ ัೕಯ ๻ඛ ๸ಭವವඝ౬  ತಜ౛ ๭ ෥ฆಕങౣ ಯ 
๭౩ ರ൤ಯඝ౬  ౽෷౪ ಆಂഴ ಬರฤ ಕ౳ ಮಗಳඝ౬  

൤ಡൿಆำ౶ โൿ; 
(xii) ෥ฆಕങౣ  ಸ෦ൟ෷ ಹಀౙ  ຄಂൽฆವAಥ ದರಗำ, ๑ಲౙ ಗำ, ඹೕ๯ಗำ ಮൡ౨  

ಹಣ౽๭ನ ಇತರ ෮ತ౨ ಗำ- 
ಇโಗಳඝ౬  เඌ๯โൿ, ൤ಡൿಆำ౶ โൿ, ವ๰ม౱ ഴโൿ ಮൡ౨  ๭౷ ೕಕค๯โൿ; 
 (xiii) ශ౵ ೕฑද౳ ೖ๺ ๭ౙ ೕ෦ಡ ಮൡ౨  ซತ ๸೧ೕเඛ ಅಪಪತ เ෥෽ೕಜචಡ ಂ๞ 

෥ฆಕങౣ ಯ ඛඃბಶಕฆ ඛಧბคಸಬ๾ർඈ൤ ಅಂಥ ದರದย౵  ๋ൟಡ ඛೕഴโൿ. 
(xiv)  ෥ฆಕങౣ  ඩ౳ ಂಗಣಗำ ಮൡ౨  ෥ฆಕങౣ  ಉಪ ඩ౳ ಂಗಣಗಳ ವ౲ ವ๬౩ ಪචಯย౵  

๬ವბಜඛಕ ಸಹූಜತ౷ ವඝ౬  ತฆโൿ ಮൡ౨  ಉ൤౨ ೕ೧๯โൿ;  
(xv) ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳ ෍วಗำ ಮൡ౨  ವ๼฿ഔನ ๸ීಧದย౵  ಉ൞౭ ದච, 

෥ฃಟ, ๕ಖರൕ, ๸ಸౙ ರൕ, ෰ಲ౲ ವಧბච ෥๼ൟಯ ๸ಗ౳ ಹൕ, ඛವბಹൕ ಮൡ౨  ಪ౳ ๬ರ 
෥ഴವ ෩ಲಕ ಅದರ ಪ౳ ඃಶದย౵  เಸ౨ ರ൏ ಚഖವഔಃಗಳඝ౬  ಅತำ౶ โದ౽ౙ ಜ ๬ವბಜඛಕ 
ಸಹූಜತ౷ ವඝ౬  ಉ൤౨ ೕ೧๯โൿ; 

(෈) ෥ฆಕങౣ  ಸ෦ൟ෷ ಈ ಃಳಉಡ ౽ಯბಗಳඝ౬  ඛವბ๼ಸಬ๾ൿ:- 
(i) ෥ฆಕങౣ  ಸ෦ൟಯย౵  ඛ๼ತ฿ದ ඩ౳ ಂಗಣದย౵  ವ౲ ౾౨ ಗಳ ಪ౳ ๆಶವඝ౬  ಮൡ౨  ฿ಹನ 

๸ೈರವඝ౬  ඛ฀ൟ౳ ๯โൿ; 
 (ii) ಈ ಅඌඛಯಮದ, ඛಯಮಗಳ ಮൡ౨  ಉಪเඌಗಳ ಉಪීಧಗಳඝ౬  ಉಲ౵ ಂಫ๯ವ 

ವ౲ ౾౨ ಗಳඝ౬  ౽ඞඝ ವ౲ ವಹರൕಡ ಞคಪല๯โൿ ಮൡ౨  ಅಂತಹ ಅಪฃಧಗಳ ಬಡ౛  
ฃ೧෥ലಆำ౶ โൿ; 

(iii) ತನ౬  ಕತბವ౲ ಗಳඝ౬  ದౘ คೕൟಯย౵  ඛವბ๼๯ವ ಉං౪ ೕಶ౽ౙ ಜ ෴โඃ ಚರ ಅಥ฿ ๭౩ ರ 
ಸ౷ ತ౨ ඝ౬  ಆ೧ბ๯โൿ, උರಣ 

෥ഴโൿ ಮൡ౨  เว ෥ഴโൿ; 
(iv) ಈ ಅඌඛಯಮದ, ඛಯಮಗಳ ಅಥ฿ ಉಪเඌಗಳ ಉಪීಧಗಳඝ౬  ಅಥ฿ ෥ฆಕങౣ  

ಸ෦ൟಯ ಅಧ౲ ౘඝ ಅಥ฿ ಈ ๸ීಧದย౵  ෷ಕ౨ ฿ಜ ಅඌಂತකದ ෴ವඡ ಅඌ౽ค෷ ಈ 
ಅඌඛಯಮದ, ඛಯಮಗಳ ಅಥ฿ ಉಪเඌಗಳ ෬ฉಡ ຄರല๭ದ ಆඃಶಗಳඝ౬  ಅಥ฿ 
ඛඃბಶನಗಳඝ౬  ಉಲ౵ ಂಫ๯ವ ವ౲ ౾౨ ಗัಡ ඈಡචಗಳඝ౬  เඌ๯โൿ; 

 (v) ෴โඃ ർๅ, ౽ඞඝ ಕ౳ ಮ, ವ౲ ವಹರൕ, ಅ೧ბ ಅಥ฿ ಮಧ౲ ಸ౩ ಛคಃ ಇโಗಳඝ౬  
๿ഴโൿ, ಸย౵ ๯โൿ ಅಥ฿ ಸಮ൮ბ๭ಆำ౶ โൿ ಮൡ౨  ಅಂತಹ ർๅ, ౽ඞඝ ಕ౳ ಮ, 
ವ౲ ವಹರൕ, ಅ೧ბ ಅಥ฿ ಮಧ౲ ๭౩ ಃಛคಃ  ಇโಗಳ ಬಡ౛  ฃ೧ ෥ലಆำ౶ โൿ; 

(vi) ಉ൞౭ ದಕඝ ඡರ฿ಜ ෥ฃಟ ෥ಡฤ ๬ಕ๠ౣ  ಸ౩ ะವ౽ಶ ෨ಂ൞ದ ๷ಲಭ౲ ಗಳඝ౬  
ಒದಜ๯โൿ ಮൡ౨  ಉ൞౭ ದಕඝ ಕ෦ೕಷඨ ಏ೬ಂಟನඝ౬  ඛ෽ೕ೧๭ಆಳ౶ ං, ฿౲ ඩคಡ ತನ౬  
ಉತ౭ ನ౬ ವඝ౬  ෥ฃಟ ෥ലർಗ ಉ൞౭ ದಕನ ಪರ฿ಜ ෍วಪഔౣ  ಮൡ౨  ෈ฤ౵ ಗಳඝ౬  ತ෴คಸฤ 
ಅವඛಡ චರโ ඛೕഴโൿ; 

 (vii) ๸ಸౙ ರൕ ಮൡ౨  ඩ౲ ౾ಂ಩ ෥ಡฤ ๷ಲಭ౲ ಗಳඝ౬  ಒದಜ๯โൿ; 
 (viii) ฃಜ౲  ಂ๞ ෥ฆಕങౣ  ෱ಡยಡ ಮൡ౨  ಇತರ ෥ฆಕങౣ  ಸ෦ൟಗัಡ ๬ಲಗಳඝ౬  

෱೪ฆ ෥ഴโൿ; 
(viii-ಎ) ෥ฆಕങౣ  ಪ౳ ඃಶඅಳಡ ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳ ವ౲ ವ๻ರ ನഷ๯ൟ౨ ฆವ 

ಸಹ౽ರ ෥ฆಕങౣ  ವ౲ ವ๻ರ ๸ಘಗำ ಅಥ฿ ಂ๞ ಸಹ౽ರ ๸ಸౙ ರಣ ๸ಘಗำ ಮൡ౨  ෴โඃ 
ಇತರ ಸಹ౽ರ ๸ಘ - ಇโಗัಡ ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳ ವ౲ ವ๻ರಗัಡ ๸ීඌ๭ඈ൤ 
ಅโಗಳ ౽෽ೕბಪ෽ೕಜ ීಡ฿ಳದ ಅಗತ౲ ൤ಯඝ౬  ඁ๞ౣ ಯย౵ ഖౣ ಆಂഴ ಮൡ౨  
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ತൡ౨ ಪലಸಬ๾ർඈಥ ඛීಧචಗำ ಮൡ౨  ಷರൡ౨ ಗัಡ ಒಳಪഖౣ  ๬ಲವඝ౬  ෱೪ฆ 
෥ഴโൿ; 

(viii෈) ෥ฆಕങౣ  ಪ౳ ඃಶඅಳಡ ๬౩ ඪಸมಜฆವ ಮൡ౨  ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳ 
ವ౲ ವ๻ರ ನഷ๯ൟ౨ ฆವ ಸಹ౽ರ ෥ฆಕങౣ  ๸ಘಗัಡ ಅಥ฿ ಂ๞ ಸಹ౽ರ ๸ಸౙ ರಣ ๸ಘಗัಡ 
๤ฆಗಳ ๸ීಧದย౵  ಂ๞ ෥ฆಕങౣ  ඛඃბಶಕನ ත฿ბඝ෮ೕದච ಪഷൿ ๤ฆಗಳย౵  
൧ಡಜ๯โൿ; 

(viii๭) ෴โඃ ෥ฆಕങౣ ಯ ౽ಯბඛ฿ბಹಕರ ෨ಷౙ ರൽಂർಜ ෥ฆಕങౣ  
ඩ౳ ಂಗಣದย౵  ಅಥ฿ ಉಪ ෥ฆಕങౣ  ඩ౳ ಂಗಣದย౵  ౽ಯბඛವბಹൕಡ ಅല౥ ෷ಂഓದ 
ಸಮಯದย౵  ಸಹ౽ರ ๸ಘಗಳ ෩ಲಕ ಂ๞ ಉತ౭ ನ౬ ದ ಖคೕൽ, ෥ฃಟ, ർ๬౨ ඝ ಅಥ฿ ๬ಗൕ 
ಬಡ౛  ಅಥ฿ ಅಂಥඃ ಇತರ เಷಯಗಳ ಬಡ౛  ಅವಶ౲ ಕ฿ඈಥ ಕ౳ ಮಗಳඝ౬  ಂ๞ ෥ฆಕങౣ  
ඛඃბಶಕನ ත฿ბඝ෮ೕದච ಪഷൿ ಅಆำ౶ โൿ; 

(viiiല) ෥ฆಕങౣ ಯ ವಶದย౵ ฆವ ෥ฆಕങౣ  ກೋ౞ ವค ඛඌಯ ಲಭ౲ ൤ಯඝ౬  
ඁ๞ౣ ಯย౵ ഖౣ ಆಂഴ ಮൡ౨  ಂ๞ ෥ฆಕങౣ  ඛඃბಶಕನ ත฿ბඝ෮ೕದච ಪഷൿ, ෥ฆಕങౣ  
ಪ౳ ඃಶඅಳಡ ಆ ෥ฆಕങౣ  ಬಳಃർರರ ಪ౳ ෽ೕಜನ౽ౙ ಜ ತൡ౨ ಪലಸಬ๾ർඈಥ ෴โඃ 
෩ಲේತ ๷ಲಭ౲ ಗಳඝ౬  ಒದಜ๯โൿ; 

 (ix) XXX; 
(x) ෥ฆಕങౣ  ಸ෦ൟಯ ಪರ฿ಜ ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳඝ౬  ಒ൤౨  ಇഖౣ ಆಂഴ 

෥ฆಕങౣ  ಪ౳ ඃಶದย౵ ನ ಉ൞౭ ದಕ ෥ฃಟಛರคಡ ತൡ౨  ಪലಸಬ๾ർඈಥ ಅม౭ ವඌ 
๬ಲಗಳඝ౬  ಒದಜ๯โൿ; 

(xi) ฃಜ౲  ಸ౽ბರದ ත฿ბඝ෮ೕದච ಪഷൿ ಂ๞ ಇಂ೧ඛಯคA಩ನย౵  ಮൡ౨  ಂ๞ 
๸๗ೕಧචಯย౵  ๏ౘಣ ඛೕಡฤ ෴โඃ ಂ๞ เಶ౷ เർ౲ ඛಲಯಃౙ  ඛඌಗಳඝ౬  ಆഴโൿ; 

xx              xx                 xx 
64๭. ಆವತბಕ ඛඌಯ เඛ෽ೕಗ.- (1) ಈ ಅඌඛಯಮದ ಉಪීಧಃౙ  ಮൡ౨  ಅದರ ෬ฉಡ 

ರ೉ತ฿ದ ඛಯಮಗัಡ ಒಳಪഖౣ , ಈ ඛඌಯඝ౬ ,- 
 (i) ಕඛಷౣ  ෍ว ෽ೕಜචಯ ಅඝ๝౤ ನದ; ಮൡ౨  
 (ii) ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳඝ౬  ಕඛಷ౤  ෍ಂಬಲ ෍วಡ ಖคೕൽ๯ವ 
- ಉං౪ ೕಶಗัಛಜ ಬಳ๭ಆಳ౶ ತಕౙ ൿ౪ . 
เವರൕ:- (1) ಈ ಪ౳ ಕರಣದ ಉං౪ ೕಶ౽ౙ ಜ ``ಕඛಷ౤  ෍ว ෽ೕಜච'' ಎಂದฉ ಅඌ๰೉ತ ಂ๞ 

ಉತ౭ ನ౬ ವඝ౬  ซತฆ ಕಷౣ ౽ยೕನ ෥ฃಟ ෥ಡඈ൤ ಅವರ ๼൞ಸ౾౨ ಯඝ౬  ౽ඩಡฤ ฃಜ౲  
ಸ౽ბರโ ಆඃಶದ ෩ಲಕ งඪ๭ฆವ ෽ೕಜච. 

(2) ``ಕඛ๫ಠ ෍ಂಬಲ ෍ว'' ಎಂದฉ ෥ฆಕങౣ ಯย౵  ෍ว ಀ๭ൽฆವ ౽ರಣ౽ౙ ಜ ಅඌ๰೉ತ 
ಂ๞ ಉತ౭ ನ౬ ದ (ූರತ ಸ౽ბರโ ಕඛಷ౤  ෍ಂಬಲ ෍ว ඛಗൽಪല๭ฆವ ฿౲ ඩರ ಸರಀಗಳඝ౬  
ຄರൡಪല๭) ಖคೕൽಛಜ ฃಜ౲  ಸ౽ბರโ ඛಗൽಪല๭ฆವ ಕඛಷ౤  ෍ಂಬಲ ෍ว. ಕඛಷ౤  ෍ಂಬಲ 
෍วಯඝ౬  ඛಗൽಪല๯฿ಗ ฃಜ౲  ಸ౽ბರโ ಈ ෨ಂൽನ ಅಂಶಗಳඝ౬  ಪ෴ბสೕಚචಡ 
൤ಡൿಆಳ౶ ಬ๾ൿ, ಎಂದฉ:- 

(ಎ) ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ದ ෍ว; 
(෈) ಅಂಥ ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ದ ಉ൞౭ ದක ๅಚ౞ ; 
(๭) ಈ ಉං౪ ೕಶ౽ౙ ಜ ฃಜ౲  ಸ౽ბರโ ඡ෦๭ฆವ ൞ಂൟ౳ ಕ ಪค൐ತರ ಸ෦ൟ෻කದง 

ಇದ౪ ย౵ , ಅದರ ๏මರ๯౺ ; 
(ല) ฿౲ ඩರ ಸರ౾ನ ක౲ ෽ೕ೉ತ ಸฃಸค ಞಣಮಟౣ ; 
(ಇ) ಉ൞౭ ದಕඛಡ අฉಯ෎౽ದ ಸ෱ಜಸ มಭ; 
(ಎෆ) ෽ೕಜචಯย౵  ಸ౽ბರโ ಆඃ๏ಸಬ๾ർದ ಇತರ ಅಂಶಗำ. 

xx              xx                 xx 
112. ෱ಡยಯ ಪ౳ ౽ಯბಗำ.- (1) ෱ಡั෷ ಈ ಅඌඛಯಮದ ಮൡ౨  ಅದರ ෬ฉಡ 

ರ೉ಸมದ ඛಯಮಗಳ ಮൡ౨  เඛಯಮಗಳ ಉಪීಧಗัಡ ಒಳಪഖౣ , ಈ ಃಳಉಡ 
ಪ౳ ౽ಯბಗಳඝ౬  ඛವბ๼ಸತಕౙ ൿ౪  ಮൡ౨  ತನ౬  ಪ౳ ౽ಯბಗಳඝ౬  ౽ಯბಗತತัಸฤ ಅವಶ౲  ಮൡ౨  
เ๼ತ฿ಗಬ๾ർඈಥ ಎಲ౵  ಃಲಸ ౽ಯბಗಳඝ౬  ෥ಡฤ ಅඌ౽ರ ຄಂൽರತಕౙ ൿ౪ , ಎಂದฉ:- 

(ಎ) ฃಜ౲  ಸ౽ბರโ ತನಡ ಒඪ౭ ๭ದ เಷಯಗಳ ಬಡ౛  ಸಲກ ಆഴโൿ; 
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(෈) ෥ฆಕങౣ  ಸ෦ൟಡ ౽ඞඝ චರโ ඛೕഴโൿ; 
(๭) ෥ฆಕങౣ ಗಳ ಅ෗ไൽ౫ ಛಜ ෥ฆಕങౣ  ಸ෦ൟಗำ ಅಆಂಡ ౽ಯბಕ౳ ಮಗำ 

๳คඈ൤ ෥ฆಕങౣ  ಸ෦ൟಯ ౽ಯბඛವბಹൕಯ ๸ಬAಧದย౵  චರ฿ಞโൿ; 
(ല) ಂ๞ ಉತ౭ ನ౬ ಗಳ ෥ฆಕങౣ  ವ౲ ವ๻ರದ ಅ෗ไൽ౫ ಛಜ ฃಜ౲  ಮಟౣ ದย౵  

෽ೕಜචಗಳඝ౬  ಅತำ౶ โൿ; 
(ಇ) ෥ฆಕങౣ  ಸ෦ൟಗಳ ౽ಯბඛವბಹൕಯย౵ ನ ๯උರൕಯ ಬಡ౛  ಖ೉ತಪല๭ಆำ౶ ವ 

ඁ๞ౣ ෵ಂದ ෴โඃ ෥ฆಕങౣ  ಸ෦ൟಗัಡ ๬෥ನ౲ ฿ಜ ಅಥ฿ ෴โඃ ෥ฆಕങౣ  
ಸ෦ൟಡ เ๕ಷ฿ಜ ಸಲກ ಆഴโൿ; 

(ಎෆ) ฃ๞ౣ იೕಯ ಮൡ౨  ಅಂತರฃ๞ౣ იೕಯ ෥ฆಕങౣ  ಇๅರಡคಂದ ಪഷದ ෥๼ൟಯ 
ಸ๻ಯൽಂದ ಎม౵  ෥ฆಕങౣ  ಸ෦ൟಗಳ ౽ಯბ ඛವბಹൕಯඝ౬  ಸಮನ౷ ಯತั๯โൿ; 

(೧) ซತคಡ ๯ರ౽౹  ೧ೕವเ෫ಯ ವ౲ ವ๲౩  ෥ഴโൿ ಮൡ౨  ಅವಶ౲ ಕ฿ದฉ ฃಜ౲ ದ ಎม౵  
ಂ๞ಕคಡ ๸ී  ๸ർಯ฿ಗತಕౙ  เ෥ಉൡಗัಡ ಹಣ ಒದಜ๯โൿ; 

(ກೖ) ෥ฆಕങౣ  ඩ౳ ಂಗಣದ ಅ෗ไൽ౫ ಛಜ ඛๆಶನಗಳ ನಃ౹ ಗಳඝ౬  ಮൡ౨  ඛ෥ბಣದ 
ಅಂർ೩ಗಳඝ౬  ತ෴ค๯ವย౵  ෥ฆಕങౣ  ಸ෦ൟಗัಡ චರ฿ಞโൿ; 

(ಐ) ಂ๞ ෥ฆಕങౣ  ವ౲ ವ๻ರಗัಡ ๸ಬAඌ๭ದ เಷಯಗಳ ಬಡ౛  เೈರ ๸౾ರಣಗಳඝ౬  
ಮൡ౨  ಕಮ౱ ಟಗಳඝ౬  ಅಥ฿ ವ๯౨  ಪ౳ ದಶბನಗಳඝ౬  ಏಪბല๯โൿ ಅಥ฿ ವ౲ ವ๲౩ ತั๯โൿ; 

(೬) ฃಜ౲ ದย౵  ಅඌ๰೉ತ ಂ๞ ಉತ౭ ನ౬ ಗಳ ๔౳ ೕ൐ೕಕರಣ, ෥ನಕಗಳ ඛಗൽ ಮൡ౨  ಞಣಮಟౣ  
ಪ౳ ෥൐ೕಕರಣವඝ౬  ಉ൤౨ ೕ೧๯ವ ಉං౪ ೕಶ౽ౙ ಜ ಂ๞ ಉತ౭ ನ౬  ෥ฆಕങౣ  ෥ನಕಗಳ ๸๲౩ ಯඝ౬  
(෋౲ ฌೕವඝ౬ ) ๬౩ ඪ๯โൿ. 

(ಃ) เඛಯಮಗಳ ෩ಲಕ ඛൽბಷౣ ಪലಸಬ๾ർඈಥ ಇತರ ಪ౳ ౽ಯბಗಳඝ౬  
ඛವბ๼๯โൿ. 

(2) ฃಜ౲  ಸ౽ბರโ ತನಡ ಉว౵ ೕ಍๯ವ ෴โඃ เಷಯದ ಬಡ౛  ಸಲກ ಆഴโൿ 
෱ಡยಯ ಕತბವ౲ ฿ಜರತಕౙ ൿ౪ . 

xx              xx                 xx 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

THE KARNATAKA AGRICULTURAL PRODUCE MARKETING (REGULATION AND 
DEVELOPMENT) (AMENDMENT) BILL, 2024 

(LA Bill No. 17 of 2024) 
 

 
A Bill further to amend the Karnataka Agricultural Produce Marketing 

(Regulation and Development) Act, 1966. 

 Whereas it is expedient further to amend the Karnataka Agricultural Produce 

Marketing (Regulation and Development) Act, 1966 (Karnataka Act 27 of 1966) for 

the purposes hereinafter appearing; 

 Be it enacted by the Karnataka State Legislature in the seventy fifth year of 

the Republic of India as follows:- 

 1. Short title and commencement.- (1) This Act may be called the 

Karnataka Agricultural Produce Marketing (Regulation and Development)  

(Amendment) Act, 2024. 

 (2) It shall come into force at once.  

 2. Amendment of section 63.- In the Karnataka Agricultural Produce 

Marketing (Regulation and Development) Act, 1966 (Karnataka Act 27 of 1966) 

(herein after referred to as the Principal Act) in section 63, in sub-section (2), in 

clause (a), after sub-clause (xv) the following shall be inserted, namely:- 

"(xvi) to make contribution to the Market Development Assistance 
Fund constituted under section 64-D”. 

 

3. Insertion of new sections 64-D and 64-E.- After section 64-C of the 
Principal Act, the following shall be inserted, namely:-  

 

 “64-D. Establishment of Market Development Assistance Fund.- (1) The 
State Government shall establish a fund called as the Market Development 
Assistance Fund in the Agricultural Produce Market Committees and shall remit to 
the said fund not less than 5% of revenue collected from market fee and license fee, 
before 15th of every month.   
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(2) The Market Development Assistance Fund shall be administered by a 
committee consisting of the following members, namely:–  

 

(i) The Minister for Agricultural Marketing Ex-officio Chairperson 
(ii) The Secretary to Government, Department 

of Co-operation 

Ex-officio Member 

(iii) The Secretary to Government, Finance 
Department 

Ex-officio Member 

(iv) The Director, Agricultural Marketing and 
Ex-Officio Managing Director of the 
Karnataka State Agricultural Marketing 
Board 

Ex-officio Member 
Secretary 

 

(3) The Managing Director of the Karnataka State Agricultural Marketing Board 
shall operate the said fund which shall be kept or invested in a Scheduled Bank.  

(4) The accounts relating to the fund shall be prepared annually and audited 
by the State Audit and Accounts Department. Such audited accounts report shall 
be submitted to the State Government for approval. 

64-E. Application of Market Development Assistance Fund.- (1) Subject to 
the provisions of this Act and rules made thereunder, the  Market Development 
Assistance Fund may be utilized for the purpose of development of market yards of 
financially weak Agricultural Produce Marketing Committees:  

Provided that, the Fund may be utilized for any flagship program as suggested 
by the Chairman. 

(2) Such weak Agricultural Produce Marketing Committees shall submit project 
reports seeking financial assistance for undertaking the development of market 
yards in their jurisdiction, to the Committee as under sub-section (2) of  
section 64-D. 

 

(3)  Administrating Committee while selecting the financially weak Agricultural 
Produce Marketing Committees seeking assistance, shall take into account the factors 
like trade potentiality, availability of resources with the Agricultural Produce 
Marketing Committee, backwardness of the region, location of the market and the 
impact on the trade after development etc.” 
 

4. Amendment of section 112.- In section 112 of the Principal Act, in sub-
section (1), after clause (j), the following shall be inserted, namely:-  

 “(j-a) to undertake procurement operations of notified agricultural produce 
under Floor Price Scheme and Minimum Support Price Scheme entrusted by the 
Government from time to time and to take up commercial operation in respect of 
the said agricultural produce; and”  
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STATEMENT OF OBJECTS AND REASONS 

 

It is consider necessary further to amend the  Karnataka Agricultural 

Produce Marketing (Regulation and Development) Act, 1966 (Karnataka Act 27 of 

1966) to establish Market Development Assistance Fund for the purpose of 

development of market yards of financially weak  Agriculture Produce Market 

Committees and certain other amendments are made incidental thereto. 

 

Hence, the Bill.   
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 

 

 
 

 
SHIVANAND PATIL 

Minister for Textiles, Sugarcane 
Development and Directorate of Sugar 

and Agricultural Marketing 
from Co-operation 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
 

EXTRACT FROM THE KARNATAKA AGRICULTURAL PRODUCE MARKETING 

(REGULATION AND DEVELOPMENT) ACT, 1966 

(KARNATAKA ACT 27 OF 1966) 

     xxx    xxx     xxx 

63. Powers and duties of market committee.- (1) Subject to the provisions of this 

Act, it shall be the duty of a market committee,-  

(i) to implement the provisions of this Act, the rules and bye-laws made thereunder 

in the market area;  

(ii) to provide such facilities for transport and marketing of agricultural produce 

therein as the State Government may from time to time direct;  

(iii) to do such other acts as may be required in relation to the superintendence 

direction and control of markets or for regulating marketing of agricultural produce in any 

place in the market area, and for purposes connected with the matters aforesaid, and for 

that purpose may exercise such powers and discharge such functions as may be provided 

by or under this Act.  

(2) Without prejudice to the generality of the fore-going provision,-  

(a) a market committee shall,-  

(i) maintain and manage the yards vesting in the market committee and regulate the 

manner of letting out the premises in the market yard including those belonging to market 

functionaries in the yard;  

(ia) provide either independently or along with some other authority necessary 

facilities for the transport of notified agricultural produce in and to the yard;  

(ii) provide the necessary facilities for the transport and marketing of agricultural 

produce in the yards and outside the markets and sub-markets in the market area;  

(iia) provide facilities such as clearly demarcated adequate space commensurate with 

demand for direct sale by the producers to consumers for domestic consumption and not 

for subsequent sale or processing in such manner on such terms, as may be prescribed.   

(iii) grant or refuse licences to market functionaries and renew, suspend or cancel 

such licences;  

(iv) supervise the conduct of the market functionaries;  

(v) regulate the opening, closing and suspending of trading in the yards; (vi) enforce 

the conditions of the licences;  

(vii) regulate the making, carrying out and enforcement or cancellation of agreements 

of sales, the weighment, delivery, payment and all other matters relating to the marketing 

of notified agricultural produce;  
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(viii) Provide for the settlement of all disputes between the seller and the buyer 

arising out of any kind of transaction connected with the marketing of notified agricultural 

produce and all matters ancillary thereto; 

 (ix) collect, maintain and disseminate information in respect of production, sale, 

storage, processing, prices and movement of notified agricultural produce;  

(x) take all possible steps to prevent adulteration of goods and promote grading and 

standardization of the notified agricultural produce;  

(xi) take measures for maintenance of market stability, by prevention of overtrading 

and thus decreasing the local risk attendant upon the business of selling and buying 

notified agricultural produce;  

(xii) levy, take, recover and receive rates, charges, fees and other sums of money to 

which the market committee is entitled;  

(xiii) contribute to the Floor Price Scheme and Raita Sanjeevini Accidental 

Insrurance Scheme at such rate as may be determined by the Director of Agriculture 

Marketing.  

(xiv) set up and promote public private partnership in management of market yards 

or market sub yards;  

(xv) promote public private partnership for carrying out extension activities in its 

area viz., collection, maintenance and dissemination of information in respect of 

production, sale, storage, processing, value addition, prices and movement of notified 

agricultural produce. 

 (b) a market committee may,- 

 (i) regulate the entry of persons and vehicular traffic into the yard vesting in the 

market committee;  

(ii)prosecute persons for violating the provisions of this Act, the rules and the bye-

laws and compound such offences;  

(iii) acquire, hold and dispose of any moveable or immoveable property for the 

purpose of efficiently carrying out its duties;  

(iv)impose penalties on persons who contravene the provisions of this Act, the rules 

or the bye-laws or the orders or directions issued under this Act, the rules or the bye-laws 

by the market committee, its Chairman or by any officer duly authorised in this behalf:  

(v) institute or defend any suit, action, proceeding, application or arbitration and 

compromise such suit, action, proceeding, application or arbitration;  

(vi) provide facilities such as provision of adequate space for direct sales by a 

producer and assist a producer by preparing invoices and bills on his behalf when he sells 

his produce to a trader without employing a commission agent.  

(vii) provide facilities for processing and packaging.  

(viii) grant loans to the State Agricultural Marketing Board or other market 

committees. 
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 (viii-a) grant loan to the Co-operative marketing or Agricultural Co-operative 

Processing Societies and any other co-operative society dealing in notified agricultural 

produce within the market area, having regard to their requirement of working capital in 

respect of transactions relating to the notified agriculture produce, and subject to such 

terms and conditions as may be prescribed;  

(viii-b) with the prior approval of the Director of Agricultural Marketing contribute 

shares to the Co-operative Marketing or Agricultural Co-operative Processing Societies 

established within the market area and dealing in notified agricultural produce;  

(viii-c) with the prior approval of the Director of Agricultural Marketing take such 

steps as are necessary to arrange through Co-operative Societies, for purchase, sale, 

storage or transport of agricultural produce or for such other matters during the period of 

disruption of functioning in the market yard or sub-market yard due to strike of any 

market functionary; 

 (viii-d) so far as the surplus market fund at its disposal will allow and with the 

approval of the Director of Agricultural Marketing provide within the market area any 

infrastructural facilities as may be prescribed for the benefit of the users of the market;   

(ix) x x x 

(x) provide such short term advances as may be prescribed to producersellers in the 

market area on pledge of notified agricultural produce in favour of the market committee.  

(xi) with the prior approval of the State Government donate funds to any Agricultural 

University to impart instructions in Agricultural Engineering and Research.   

xxx    xxx     xxx 

64C. Application of the revolving fund.- (1) Subject to the provision of this Act and 

rules made thereunder, the fund shall be utilized for the purpose of,- 78  

(i) implementation of floor price scheme; and  

(ii) for purchase of notified agricultural produce at minimum support price.  

Explanation.- (1) For the purpose of this section, “Floor price scheme” means the 

scheme formulated by the State Government, by order, to protect the interest of farmers 

against the distress sale of notified agricultural produce by assuring a minimum support 

price.  

(2) “Minimum support price” means the minimum support price fixed by the State 

Government for purchase of notified agricultural produce (other than the commodities with 

reference to which minimum support price is fixed by the Government of India) due to fall 

in market price. While fixing the minimum support price, the State Government may take 

the following factors into consideration, namely:-  
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(a) price of the notified agricultural produce;  

(b) cost of production of such notified agricultural produce;  

(c) recommendation of a technical expert committee, if any, appointed by the State 

Government for this purpose;  

(d) fair average quality of the commodity; (e) reasonable profit margin to the 

producer.  

(f) such other factors as may be ordered by the Government in the scheme.]1 

xxx    xxx     xxx 

112. Functions of the Board.- (1) The Board shall, subject to the provisions of this 

Act, rules and regulations made thereunder, discharge the following functions and shall 

have 109 power to do all such acts as may be necessary or expedient for carrying out its 

functions, namely:- 

 (a) to advise on matters referred to it by the State Government; 

 (b) to provide legal assistance to the market committee;  

(c) to assist in the functioning of the market committee including in respect of 

programmes undertaken by the market committees for the development of markets;  

(d) to undertake State level planning of the development of agricultural produce 

marketing;  

(e) to give advise to market committees in general or any market committee in 

particular with a view to ensuring improvement in the functions thereof;  

(f) to co-ordinate functioning of all the market committees with the help of the 

information service obtained by both National and International Markets:  

(g) to arrange for safety insurance on the life of farmers and if necessary to 

contribute towards the e premiums payable in respect of all agriculturists in the State;  

(h) to assist the market committees in the preparation of site plans, estimates and 

development of market yards:  

(i) to arrange or organise seminars, workshops or exhibitions on subjects relating to 

agricultural marketing:  

(j)to set up an Agricultural Produce Marketing Standards Bureau for the purpose of 

promotion of grading, standardization and quality certification of notified agricultural 

produce in the State. 

(k) such other functions as may be specified by regulations. 

 (2) It shall be the duty of the Board to advise on any matter referred to it by the 

State Government. 

xxx    xxx     xxx 
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